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CENTRAL ADMINISTRATIVE TRIBUNAL PRINGIPAL BENCH
ccp No, 328/ 99

IN
0A No.1389/93 ) |

New Delhi: this the 2/ day of /Y4R (M, 2004,

HON'BLE MR,S.R.ADIGE,VICE CHATRMAN (a)..

HON'BLE DR.AVEDAVALLI,MEMBER().

Ms.Meera Mathur,

Welfare Officer/Case Worker,

Nari Nike tan,

Jail Road,

New Delhi=-64 eseesPetitioner

(By Adwocates Mrs.C.M.ChOprB)
Versus

1s' Delhi Administration,
through shri Umesh Sehgal,

Chief Secretary,
0ld Secretariat,
D2lhiy

2.' The Director,
Shri N.,Divakar, ‘
Department of Social Welfare,
Del hi Administration,
7 Lancers Road,
Timarpur,
Delhi,’

3¢ Miss Aomadha\!i’
Superintendent,
Nari Nike tan,
Jail Road,
New DElhi-64 ouooResponantSo'

(By Advocate: Shri Rajinder Pandita )

ORDER
S.R.Adige,VC(A):

Heard both sides on C.p.No.328/99,
2 The Tribunal by its order dated 13.4.99 in
OA No. 1389/93 directed respondénts to take a fipal
decision in the matter in dccordance with rules angd

instructions if not taken already, as expedi tiously asg

possible and preferably within 4 months from the
date of receipt of a copy of the order under intimation

to applicant.

e Respondents haye communicated theirp final
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decision ’Fo applicant vide their letter dated «2000
(Annaxure-é) which though beyond the 4 month period
referred o above, cannot be reason encugh to initiate

contempt proceedings against them,’

4, The corr€ctness or ntheruise of the fipal
de cision so taken cannot be adjudicated upon in 2
contempt proceeding 2s is clear from the Hon'ble
Sup reme Courti's ruling in J.S.Vparihar Vse GeDuggar & Ors,

3T 1996(9) sc 608,

5. Respon®nts' letter dated 21.7.2000 gives
applicant a fresh cause of action which 2pplicant may
challenge seperately in accordance with law, if so

advised,

6o Giving leave to applicant as aforesaid the

CP is droppede Notice discharged.’

b bedab g
( DR.ALVEDAVALLT ) ( SeR.ADIGE )/ _
MEMBER (J) VICE CHAIRMAN(A).
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